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CEMTRAL ADMIMNTSTRATIVE TRIRUMNAL
MLIMBAT BEMCH

08 BT9/2001
MUMBAT, THIS THE 12TH DAY OF JUNE, 2001
HORNTBLE  SHRT GOYITHDAN S, TﬁMPIn MEMBER (A)

Shri astiwini Kumar Ashok Shere
S/ Late Ashok Raburan Shere
age about 26 vrs.

residing at Clo M.S.Kagnikar
Room Mo, 4, Kamod Park
Ramocnagar Mumbai ~fgra Roaod
Masik ~ 427 009.

v BpDplicant
(By Advocate Shri S.3. Karkaera)

Y ER S US

1. Union - -of India
through the General Manager
Contral Railway, 0.8.T.
Mumba i - 400 D07

N3

The Divisional Railway Manager
Central Railway, Bhusawal -~ 425 7201,

Shashikala Ashok Shere
¢ about 30 yrs.
Rexiding at Railway Quarters
Wamik Road, RBI Room MNo. D/139%
THNASTK o~ 427 101,

(By advocate Shri Suresh Kumar,
and Ms. Gauri Jadhav, for R-3)

QR DER _(ORALL

BY _HON’BLE SHRI GOVINDAN S. TAMPL. MEMEER (&)

OA  379/2001 has been filed by Shri Ashiwini Koumar ashok
Shere, S$/o Late Shri  ashok Raburao Shere seeking
compassionate  appointment  following the demise of his

Fathear.

2. The smployee passed  away  on 23-1-2001  and 1 hes

A

present  application is  confined only to the claim for®

i

R AT that 1ohge

i

compassionate appointment . It s
. . {
representation  made by the applicant to the respondents

had baen replied by them on ZE~Z-E001, stating that the
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applicant’s steap

recgussted for appointment snd that 1 hss

aprroach.  thes
I

obtain sucoession certificate for the

anly  redeaint of g

taken.  Shri  Suresh
|

respondents states

Shashikald and her oh

thie decf"

met hee

amploves ancl

-~

Smi . Shashikala has also

applicant ﬁhall

competent Court by making rival party and

action  and that
ch o a latter, further action will be

Kumar,  learned counsel  for  the

That as par their records that SWt"

dependents of

ildren are shown as

that no evidence WAR

&vailablﬁp‘éhmwing the applicant as the dependent of the

deceased and as  such

appointmﬁnﬁq

Al

I
for  compassionate

}

Supplementary Ciraular Mo 5% to
i

rRspondents
|

should have heaen Cons dered

Shri s,

organisation

gntitled for fthe compassionate

S.Karkera, learnesd counsel for tha

slicant Firmly urges that the sacond wife has no claim

Appointmsnt in terms of 1 he

M. D Mo, 16 of the

and, olaeim

therefore, his

and arders passsd instead of

his being asked to produce a sunoesssion certificate Forl

xamining the case.

L

2. 1 have considerad

the matter and hsard two claiments

Tfar appointmént onocompassionate grounds following the

demise of Shri Ashwini Kumar i.e.

|

1 b applicant | and

Shashikala, Both © of them

dependents of the deceasead emploves  and

Foor the

.KﬁPKQVﬂy learn e COunse ],

the  respondents, are

while the applicant’s

i

embloves as far back as in 1972,

thare iz a disputs on

the deceased Govt ST

itadlf

l

take  upon

compassionatea

ploves and

the  tazk af

Shri ashok Shere i.e.
respondeant Smt,

claim  that they  are the

thus  entitled
According to Shri
the doocuments relied UEon by
SEPVICR records relating to 7-4-94
mother was married to the deceased
Obwiously, therafors,

BUCoaR 1 on following thea death of

this  Tribunal cannnt

adjudicating upon the
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counter claims of the  two contending  parties  as the

Jurisdiction lies 2l sewhsra, And it is for  the

Administration  +n consider  the nase  of the rival

claimaents  oan the basis  of  fhs dacument which are

brought on record after obtaining the order from the

m@mp@teht Court, Tha applicant shall wbtaiﬁ the

nacessary ordser from the compatent Court  and produce

before the authorities to consider his case. Till such

time the issue  as to who exactly iz The claimant

entitled to get conpassionate appointment in the place

of decsased smployes is decided Hporn on the basis of the

-, . !
records and orders of the conpetent Court, No orders AR

Lo compassionate appointment CAN TSsue, ‘

|

4. In ispose of this

the above view of fhe matter, 1T o

application with direction to the respondents teo @wami ne

on The matter after obtaining details from all the

records as well as from the Comptent Court’s order as T

whe At ]y among  the  olaimants iz entitled for

congideration for COMPAsSTonate appointment and take the

decizion accordingly.

GOVINDAN 3. [ TaMPT)

MEMRER




